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Information sought

Reply

by the Debt Recovery Tribunal.

authority  where  applications

can be filed.

yes, then under what rules?

by DRT in personal

when?

1. Please provide details of the rules
governing the admission of insolvency
applications against personal guarantors

2. Kindly specify the adjudicating
insolvency against personal guarantors
3. Whether DRT can adjudicate any

applications of personal guarantors? If

4. Whether rules allowing adjudication
guarantors
application have been notified, if yes,

Please refer the Insolvency and
Bankruptcy Code, 2016 along with the
Insolvency and Bankruptcy (Application
to Adjudicating Authority for Insolvency
Resolution  Process for Personal
Guarantors to Corporate Debtors)
Rules, 2019, which is available in the
website  of  the Board, e
www.ibbi.gov.in
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